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SLP(Crl.)No. 2301-2302 OF 2001

| TEM No. 3 Court No. 5 SECTION |1 A
(Part - Heard) AN MATTER
SUPREME COURT OF | NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No. 2301-2302/2001
(From the judgenent and order dated 16/04/2001 in CRLA 809/2001
of The HI GH COURT OF BOVBAY)

DHYAN | NVESTMENTS & TRADI NG CO. LTD. Petitioner (s)
VERSUS
CENTRAL BUREAU OF | NVESTI GATI ON & ORS. Respondent (s)

( Wth Appln(s). for ex-Parte stay and perm ssion to pl ace
addl . docunents on record)

Date : 25/07/2001 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE K. T. THOVAS
HON BLE MR, JUSTI CE S. N. VARI AVA

P. Chidanmbaram Sr. Adv.
PM Amim Sr. Adv.
Virag Tul japurkar, Adv.
Sandeep Junarkar, Adv.
Ravi Gandhi, Adv.

P. Venugopal , Adv.

P.S. Sudheer, Adv.

Sur ekha Ranman, Adv. for
s. K. J. John & Co., Adv.

For Petitioner (s)

P.P. Mal hotra, Sr. Adv.
Raj a Thakare, Adv.

A. Mari ar put ham Adv.

P. Par neswar an, Adv.

For Respondent (s)

S S555 5FsS5555S

For State of
Mahar ashtr a

S. V. Deshpande, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
............ e I I N N
SP2
M. P.P. Malhotra, Sr. Advocate started
his arguments at 11.00 a.m and concluded at
11.45 a.m Thereafter M. P. Chidanbaram Sr.
Advocate rmade reply subnissions for 10 m nutes.
Arguments concluded. Judgnent reserved.
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(K. K. Chaw a) (H K. Bhati a)
Court Master Court Master



